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original Application No,262 of 2002

Bliaspur^ this the 25th day of Septe(Qber«2 003

iixi'ble Mc.Justice V.S J^garwal,Chairman
Hon'ble Mr^kJ^nand Kumar Bhatt^Ad^iinlstratlve Member

Smt.Chapaia Sarkar^aged about 50 years«
w/o Shrl Milan Kantl Sarkar, r/o Amllnagar,
MJDCO^ P.O.Bhliai^ Dlstt.Durg,C.G • - Applicant

(By A(ivoc:ate - Shrl B.K•Ghosh)

yisEsas.

1. Union of India,through Secretary (Pfifl?),
Ministry of Communication, Parliament
iiouse. New Delhi.

2. Chief Post mster General, C.G.Clrcle«
Raipm: - Respondents

(By Advocate - Shrl S•A.Dharroadhlkarl)

ORDER (Oral)

Justice V»S.Aaaarwai -

By virtue of the present application the applicant

seeks a direction to allow OTBP benefit frcro completion of

16 years period from 2.2.1990, and order of 23rd September,

1998, copy of which Is Anne>cure-A-8,should be suitably

modified.

2. During the course of subnlsslon It transpires that

similar toatters l^d come up for cc»isideratlon before the

Jabalpur Bench of this Tribunal and In 0.A ♦3 04/1999 In

Smt.G«Roy & 19 others Va .Union of In^ia & others, decided on

3.8.1999 and also CCP No.46/99 decided on 10.5.2000. It clear^

shows that In Contempt Petition a direction was given to

give the relief claimed In terms of the decislati of the

Supreme Court In the case of Dwlian Cly-nc^a Sarkar and anr. Vs,

Union of :^dia & another. AIR 1999 SC 588. In such a situation
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we dispose of the present petition on the same terras and

directH that relief should be granted to the applicant in

terras of the decisicn of the Apex Court referred to above.

Ofi is disposed of.

(Anand Kuraar Btett)
Adninistrative l%nber

(V,SiAggarwai)
Chairman
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